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RAJU

The appeal has been filed by M/s. Oocl India Pvt Ltd., against demand

of Customs duty.

2. Learned Counsel appearing for the appellant pointed out that they are
into the business of importing and supplying containers to various importers
and exporters. A case was booked against them in respect of certain
containers which were destroyed on account of fire. The revenue relied on
punchnama recorded on 05.11.2015, and the valuation report of Bhashkar G.
Bhatt dated 18t April, 2016. He argued that these documents were not

provided to them though they had specifically asked for it from Commissioner



C/11311/2018-DB
(Appeals) also. He argued that the defense was jeo pardized because of

absence of these documents.

3. Learned AR relied on the impugned order.

4, We have considered relied submissions. We find that the punchnama
and the valuation report are critical to the appellant’s defense. In absence of

these documents a proper defense cannot be made by the appellant.

5. In view of above, we set aside impugned order and remand the matter
back to the original Adjudicating Authority for fresh adjudication after
providing the copy of relied upon documents. A worksheet of manner of

calculation of duty may also be provided.
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